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CENTRAL ADMINISTRATIVE TRIBUNAL
•PRINCIPAL BEMDH

DELHI.

Reg n« No^l^QA 700/861

Shri Nem Chand Jain Versus UNION OF INDIA v

Applicant through counsel Shri G.N.Oberoi, . ,

This is a stale matter which cannot Jbe reopened

at this distance of time. The petition is also

barreri by limitation.
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Petition dismissed;
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